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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA
Original Application No. 27/2025/EZ

In the matter of:
Ram Kumar
...Applicant
-Versus-
State of Bihar & Ors.

...Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 (DISTRICT
MAGISTRATE, DISTRICT-SAMASTIPUR)

I, Brajesh Kumar, son of Ashok Pd. Mandal aged about 55 years,
presently posted as Additional District Magistrate, District-Samastipur,
Bihar, working for gain at the Office of District Magistrate, Samastipur,

Bihar, do hereby solemnly affirm and state as follows:

1. That I am the Additional District Magistrate, District-Samastipur
and have been duly authorized by the District Magistrate,
Samastipur to swear this affidavit on behalf of Respondent No. 2. I
am well acquainted with the facts and circumstances of the present
case and have thoroughly gone through the Original Application
filed by the Applicant and all related documents.

2. That the present Original Application has been filed by the
Applicant, Ram Kumar, vide letter petition dated 11.12.2024
alleging illegal construction and encroachment of Government
Pokhara (pond) situated in Ward No. 32, which is allegedly being

used as a waste disposal place creating environmental hazards. The
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Applicant has requested that the site be developed under the JAL
JEEVAN HARIYALI Scheme.

That in compliance with the orders dated 24.03.2025 and
07.05.2025 passed by this Hon'ble Tribunal, a Committee was
constituted vide letter No. 1681 dated 14.05.2025 comprising of
Senior Scientist, Bihar State Pollution Control Board, District
Magistrate, District-Samastipur or his representative not below the
rank of Additional District Magistrate, and Nominee of the Municipal

Commissioner, Nagar Nigam, Samastipur.

That the Committee conducted a joint site inspection on 18.06.2025
in the presence of Sub-Divisional Magistrate, Samastipur and Circle
Officer, Samastipur. That at the time of inspection, an attempt was
made to contact the complainant Shri Ram Kumar at the site, but
local people present including Shri Nandanandan Chaudhary and
others stated that no person by this name lives in the area,
suggesting the application may have been made under a

pseudonym.

Copy of the Inspection report dated 18th June, 2025, is annexed
herewith and marked with the “Letter R-17.

Your respondent states that pursuant to the site inspection, the
Circle Officer, Samastipur was directed to conduct a detailed
investigation regarding the revenue records and encroachment
status of the land in question. The Circle Officer submitted his
report vide letter No. 1835 dated 10.07.2025 revealing that the land
in question bears Khasra No. 351 in Mouza Kashipur, Police Station
No. 178, measuring 62 decimals. As per revenue records

(Garamjarua Aam/Khas Register), the said Khasra is mentioned as
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“pokhar” (pond). The Circle Officer also reported existence of court
orders relating to this land including an order dated 26.12.2015 in
Miscellaneous Case No. 262/2011 and an order in B.LT. Case No,
314 of 2022 by the Bihar Land Tribunal, Patna. Further, in Land
Dispute Resolution Case No. 18(A)/2010, the land of old Khasra No.
351 was declared as public land by the court of Land Reforms Sub-
Collector, Samastipur, with directions that any Jamabandi related
to the said land running in anyone's name should be considered

cancelled with immediate effect.

Copy of the report vide letter No. 1835 dated 10.07.2025 is
annexed herewith and marked with the “Letter R-2”.

Your respondent states that the said pond in question was under
prolonged litigation when Smt. Shanti Sinha and another filed B.L.T.
Case No. 314 of 2022 before the Bihar Land Tribunal, Patna under
the Bihar Land Disputes Resolution Act, 2009, challenging the
ownership rights over the said pond. The case was filed on
30.05.2022 claiming private ownership of the land which was

recorded as Government property (Gairmazarua Khas).

Your respondent states that the petitioners in B.L.T. Case No. 314
of 2022 claimed that the land was originally recorded in Cadastral
Survey in the name of Bhagwat Prasad as Gairmazarua Khas, who
allegedly sold it to Silwant Sahay in 1908, and through various
family partitions, they claimed to have derived title. However, during
revisional survey, the land was correctly recorded in the name of

Government of Bihar as it was found to be a public pond.

Your respondent submits that throughout the pendency of the
litigation from May 2022 to February 2024, the maintenance and
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development of the pond remained suspended due to the disputed
nature of ownership. The uncertainty regarding the legal status of
the land prevented the administration from undertaking any
developmental or restoration work, resulting in the gradual
deterioration of the pond's condition. This prolonged legal dispute is

the primary reason why the pond could not be maintained properly

and reached its current state.

Your respondent states that the Bihar Land Tribunal, Patna vide its
detailed judgment dated 19.02.2024 comprehensively examined all
claims and documents presented by the petitioners. The Ld.
Tribunal categorically held that the land under question is
registered in the records as Gairmazarua Khas, i.e., Government
property. The Tribunal observed that the petitioners never produced
any Zamindari Returns which could substantiate their claim and
failed to establish the basics of their claim. The Tribunal concluded
that “The disputed land clearly appear to be a Government land
being used for public purpose” and accordingly dismissed the

petition.

Copy of the Solemn Order dated 19.02.2024 is annexed
herewith and marked with the “Letter R-3”.

Your respondent states that following the pronouncement of the
judgment on 19.02.2024, the District Administration immediately
initiated the process for obtaining certified copy of the order to
proceed with the restoration and development work. The certified
copy application was filed and the administration is actively

pursuing the matter to obtain the same at the earliest.
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Your respondent st
o }K ndent states that vide letter No. 1951 dated 31.05.2025
the District Magistrate, Sam |

astipur directed the Executive Engineer,
Urban Developme

. ‘ nt Division, Samastipur to prepare an estimate for
renovation of the pond and construction of ghats in accordance with
the model estimate prepared at the department level under the Jal-
Jeevan Hariyali Abhiyan. This action was taken immediately after

the legal position became clear following the Bihar Land Tribunal's
order.

Copy of the District Magistrate, Samastipur vide letter No. 1951

dated 31.05.2025, is annexed herewith and marked with the
“Letter R-4”,

Your respondent states that in compliance with the above direction,
the Executive Engineer, Urban Development Division, Samastipur
prepared a detailed estimate for “Construction of Pond Steps,
Beautification, Lawn Benches & Pathway at Behind Durga Talkies
at Ward No. 32, Under Nagar Nigam Samastipur” amounting to Rs.
38,99,800/-. The estimate includes construction of staircase ghats
with length of 56 meters and width of 9.00 meters, installation of 54
piles, leveling of land, piling work, B/F/S operations, casting of

waist slab, step cutting and laying of checker tiles.

Copy of the Executive Engineer, Urban Development Division,
Samastipur, detailed estimate chart, is annexed herewith and

marked with the “Letter R-5”.

Your respondent states that the estimate has received technical
approval from the Superintending Engineer, Urban Development
Zone, Darbhanga vide letter dated 06.06.2025. Subsequently, the

Municipal Commissioner, Nagar Nigam, Samastipur has forwarded

N
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the same for administrative approval to the Joint Secretary, Urban

Development and Housing Department, Bihar vide letter No. 2141
dated 17.06.2025.

Copy of technical approval letter dated 16.06.2025 and
administrative approval vide letter No. 2141 dated 17.06.2025

is annexed herewith and marked with the “Letter R-6
Collectively”.

Your respondent states that vide letter No. 1957 dated 31.06.2025,
the Sub-Divisional Magistrate, Land Reforms Sub-Collector, and
Circle Officer, Samastipur were directed to investigate the
encroachment on the government pond and submit a report within
one week. The Circle Officer has also initiated the process for
Jamabandi cancellation vide proposal No. 01/ 2025-26 sent through
letter No. 1673 dated 24.06.2025.

Copy of letter No. 1957 dated 31.06.2025 L
ra— B annexed herewith and marked with the
«Letter R-7

That the answering respondent keeping in view of the urgency of the
matter, sent a reminder letter to the Circle Office on 8th July, 2025,
seeking a detailed statement of the land in question on the basis of
revenue records and also to clarify the updated status of the

Jamabandi.

Copy of letter No. 2410 dated 08.07.2025 is annexed herewith
and marked with the “Letter R-8”.
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Your respondent states that vide letter No. 1835 dated 10.07.2025,
the Circle Office submitted its report wherein it was stated that the
revenue record viz. Garamjarua Aam/Khas Register was matched
and the said Khasra mentioned in the Aam /Khas Register records
the said property as Pokhar (Pond). That the copy of the order
passed by the Ld. Court of Land Reforms Sub-Collector,
Samastipur, that in Land Dispute Resolution Case No. 18 (A)/2010,
the land of old Khasra No. 351 was declared as public land by this
court and an order has been passed that if any Jamabandi related
to the said land is running in the name of any person, then it should
be considered cancelled with immediate effect. Subsequently, by

letter no. 1673, dated 24.06.2025, the proposal for Jamabandi

Rusdikaran has been sent to Land Reforms Sub-Collector,

Samastipur.

Copy of letter no. 1835 dated 10.07.2025, is annexed herewith
and marked with the “Letter R-9”.

Your respondent states that vide letter No. 166 dated 16.06.2025,
the UD&HD department informed to the Municipal Commissioner,
Samastipur, that the technical approval has been granted and the

same has been sent for administrative approval.

Copy of letter no. 166 dated 16.06.2025, is annexed herewith
and marked with the “Letter R-10".

Your respondent states that vide letter No. 2747 dated 5t August,
2025, again a fresh inspection was carried out of the said pokar
(pond) in question and a factual report dated 5t August, 2025 was

prepared by Sr. Scientist, BSPCB, Regional Officer, BSPCB, Deputy
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Municipal Commissioner, Municipal Corporation Samastipur and

Additional Magistrate, Samastipur.

Copy of letter No. 2747 dated 5t August, 2025, and the report

are annexed herewith and marked with the “Letter R-11
Collectively”.

Your respondent states that vide letter No. 2349 dated S5t August,

2025, the Circle Officer, Samastipur, submitted its report in regards

to the encroachments in and around the pokar (pond).

Copy of letter No. 2349 dated 5th August, 2025, and the report

are annexed herewith and marked with the “Letter R-12
Collectively”.

That based on the joint inspection, subsequent investigations, and

the conclusive order of the Bihar Land Tribunal, it is submitted that

the site is not being actively used as a waste disposal place as

alleged. Only minimal old waste was found at two peripheral

locations. The land is covered with natural vegetation and no water

body exists currently. The deteriorated condition of the pond is
primarily due to the prolonged litigation which prevented any

maintenance or development work for nearly three years.

That the District Administration has taken concrete steps to address
the concerns raised in the Original Application including
constitution of Committee and conducting joint inspection as per

Tribunal's directions, detailed investigation of revenue records and

land status, obtaining final adjudication from Bihar Land Tribunal

establishing the pond as government property, preparation of

comprehensive development plan under Jal-Jeevan Hariyali
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Abhiyan, obtaining technical

approvals and  processing

administrati W
ative approval, initiating action for removal of

encroach i .
ments if any, and ensuring the site is not used for waste
disposal.

That the Respondent No. 2 respectfully submits that all necessary
steps have been taken to comply with the directions of this Hon'ble
Tribunal. The development work will be commenced immediately
upon receipt of administrative approval and allocation of funds. The
District Administration is committed to ensuring environmental
protection and proper development of the site. The delay in initiating

development work was solely due to the pendency of litigation which

has now been conclusively decided in favor of the government.

Your respondent states that upon administrative approval, the
restoration, beautification of the pond / pokhar and construction of
ghats around the pond / pokhar can be completed tentatively within

a period of 9 months (Nine months) subject to approval.

That the Respondent No. 2 undertakes to monitor the
implementation of the pond renovation project, ensure timely
completion of the work, prevent any waste disposal at the site,
maintain the developed site properly, and submit periodic

compliance reports as may be directed by this Hon'ble Tribunal.

That in view of the above facts and circumstances, it is respectfully
prayed that this Hon'ble Tribunal may be pleased to take note of the
steps already taken by the District Administration, consider that the
legal status of the land has been conclusively determined as

government property, grant reasonable time for completion of the
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development work which is already in advanced stage of approval,

and pass such other orders as deemed fit in the interest of justice.

\ed in paragraphs | to 25 above
ion, and belief based

ful prayer

2 ¥ N\ 5 .
6. 1 state that the statements contait

are true to the best of my knowledge, informat

on official records. Paragraph 20 contains my respect

before this Hon'ble Tribunal.

Prepared in my Office vy\l\)(

gp&wa)é’fdr(p/n‘h “’r de nent
Aty cats

Surendra Kumar
Advocate




VERIFICATION

Verified at Samastipur on this the 4 day of August, 2025, that the
contents of paragraphs 1 to 26 of the above affidavit are true and correct
to the best of my knowledge, information and belief based on official
records, and that paragraph 25 contains my respectful prayer. Nothing

material has been concealed therefrom.

P
MY

Dpén
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Translated copy

Office of Municipal Corporation Samastipur

Letter no : 1681 Date:14/05/2025

-: Order:-

Hon'ble National Green Tribunal, Eastern Bench, Kolkata has passed an order for the formation of a
committee to conduct a factual inquiry in clause-11 of the order passed on 24.03.2025 in O. A. No.
27/2025/EZ Ram Kumar vs. Government of Bihar and others.

In the light of the above, the following committee is constituted:-

1. Shri N.M. Singh, Scientist, (Mobile No.-7485808262, Email-bspcb@yahoo.com) and Shri 5.P. Rai,
Regional Officer Barauni, (Mobile No.-7485808254, Email-robaruani01@gmail.com).

2. Additional district magistrate, Revenue, Samastipur.

3. Deputy Municipal Commissioner, Municipal Corporation, Samastipur.

The above constituted committee will inspect the affected site and investigate the allegations and
ensure that the factual report on affidavit is made available to the undersigned within two weeks.

District Magistrate, Samastipur.
Date: 14/05/2025

Memorandum- 1681 File no: XIX-02-20 Dated 14/05/2025

Copy:- Sent to all concerned for information and necessary action.

Copy:- Sent to Additional district magistrate, Revenue for information and necessary action.

Copy:- Sent to Municipal Commissioner, Municipal Corporation, Samastipur for information and
necessary action.

Copy:- Sent to Member Secretary, Bihar State Pollution Control Board, Patna for infermation and
necessary action.
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Translated copy

Joint Investigation Report

Date:18/06/25

In the case of OA No-27/2025/EZ Ram Kumar Versus State of Bihar & Ors filed in the Hon'ble
National Green Tribunal, Eastern Bench, Kolkata, in compliance with the order dated 24.03.2025 and
dated 07.05.2025 passed by the District Magistrate, Samastipur vide letter no.-1681 dated-
14.05.2025, a committee was constituted to conduct a qualitative investigation. The details of which
are as follows-

1. Shri N.M. Singh, Scientist, Bihar State Pollution Control Board, Patna and Shri 5.P. Rai, Regional
Officer, State Poliution Control Board, Barauni.

2. Additional district magistrate, Revenue, Samastipur
3. Deputy Municipal Commissioner, Municipal Corporation, Samastipur

A joint site inspection was conducted on 18.06.2025 by the above constituted investigation
committee. Sub-Divisional magistrate, Samastipur and Circle Officer, Samastipur were also present
at the time of site inspection. An attempt was made to contact the complainant Shri Ram Kumar at
the site. But local people present at the site, such as Shri Nandanandan Chaudhary and others, told
that no person of this name lives here. It appears that the application has been made under a
pseudonym.

During the site inspection, the nature of the site was found to be in the shape of a pit-like pond. The
depth of which is estimated to be around 8 feet. The surface of the land in question was found to be
flat and on which grass and bushes had grown. Water was not found at the said site. Old solid waste
(thrown by local residents) was visible in small quantities at two places on the edge of the pit-like
land site.

A detailed statement of the said land has been sought from the Circle Officer, Samastipur on the
basis of revenue records. Also, the Circle Officer, Samastipur has been directed to clarify the updated
status of the Jamabandi.

s N.M. Singh, Scientist, (Mobile No.-7485808262, Email-bspcb@yahoo.com} and S.P. Rai,
Regional Officer Barauni, (Mobile No.-7485808254, Email-robaruaniQl@gmail.com).

» Additional district magistrate, Revenue, Samastipur.

» Deputy Municipal Commissioner, Municipal Corporation, Samastipur.
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Translated copy

Office of the Circle Officer, Samastipur

Letter No. 1835 date:10/07/2025
To,
District Magistrate, Samastipur.

Subject:-Dispatch of the revenue archival/spatial investigation report of the land in question in the
case of OA No.-27/2025/EZ Ram kumar V/s State of Bihar & ors filed in the Honorable National
Green Tribunal East Bench Kolkata.

Reference: District Magistrate, Samastipur letter no. 2410/No. Samastipur dated 08.07.2025.

Sir

In reference to the relevant letter regarding OA No.-27/2025/EZ Ram kumar V/s State of bihar &
filed in Green Tribunal East Bench Kolkata, it is respectfully informed that in the case of Hon'ble
National 3, the concerned revenue employee conducted a field and documentary investigation. After
investigation, it has been reported that in the work of field job, the local villagers presented a
photocopy of the order passed on 26.12.2013 in Miscellaneous Case No. 262/2011 Shanti Sinha etc. -
Plaintiffs vs Harivalbh Prasad Singh etc. and a photocopy of the order passed in The Bihar Land
Tribunal, Patna = B.LT. Case No. 314 of 2022, whose details of the land are as follows-

Name of Mouza:bKashipur
Police Station Number:b178
Account Number: -

Khasra Number: 351

Area :62 Decimal.

it has also been reported by the revenue employee that the revenue record viz. Garamjarua
Aam/Khas Register was matched with it. It was found that the said Khasra is mentioned in the
Aam/Khas Register as Pokhar. And it has been reported that it is mentioned in the copy of the order
passed by the court of Land Reforms Sub-Collector, Samastipur that in Land Dispute Resolution Case
No. 18 (A)/2010, the land of old Khasra No. 351 was declared as public land by this court and an
order has been passed that if any Jamabandi related to the said land is running in the name of any
person, then it should be considered cancelled with immediate effect. In the light of the above, it is
noteworthy that by letter no. 1673, dated 24.06.2025 of this office, the proposal for Jamabandi
Rusdikaran has been sent to Land Reforms Sub-Collector, Samastipur by maintaining record no.
01/2025-26. Whose statement is as follows:-

Statement related to offline Jamabandi No.-122/300:-

Name of Mouza:Kashipur

Police Station Number: 178

Account Number : -

Khesra Number:351 ArealQ Dhur

Khesra Number:113 Area: 0-1Kathall Dhur

Jamabandi Rayat:Shyama Devi,Husband-Kusheshwar Prasad
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Statement related to online Jamabandi No.-300 Part-2Page 300:-

Name of Mouza:Kashipur

Police Station Number:178

Account Number: 0

Khesra Number:0

Area:09 Decimal

Jamabandi Rayat:Shyama Devi, Husband-Kusheshwar Prasad

Circle Officer, Samastipur

Date:10/07/2025
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2 -Letter R/3-

The Bihar Land Tribunal, Patna
B.L.T. Case No. 314 of 2022

1. Smt. Shanti Sinha, Female, aged about 75 years, widow of Late Raj
Narayan Sinha.
2. Kanak Lata, Female, aged about 47 years, widow of Late Rajeev
Ranjan Sinha
Both residents of Village-Musapur, Police Station and District-
Samastipur.
....... Petitioners.

-VERSUS-

1. The State of Bihar through the Principal Secretary, Revenue Department,
Government of Bihar, Patna.
2. The Commissioner, Darbhaga Division, Darbhanga.
3. The Deputy Collector, Land Reforms, Samastipur.
4. The Anchal Adhikari, Jitwarpur Anchal,, District- Samastipur.
..... Opposite 1* Parties.
5. Hariballabh Prasad Singh, father's name not known, resident of Mobhalla-
Shipur, Police Station and District- Samastipur.
6. Jitendra Prasad Singh, son of Ram Padarath Singh, resident of Village-
Akhtiyarpur Khajuri, Police Station- Ghataho, District- Samastipur
......... Opposite 2™ Parties.

Counsel for the petitioner : Mr. Vasudev Ram, Adv.
Mr. Vivekanand Jha, Adv.
Counsel for the O/P. - Mrs. Aprajita, Adv.
Counsel for the State H Mr. Kumar Navinam, A.G.P.

P R ES E NT

(ASOK KUMAR CHAUHAN MEMBER ADMINISTRATIVE)

19/02/2024 This application has been filed for setting aside the
order dated 03.12.2019 passed by the learned Commissioner,
Darbhanga, Division, Darbhanga in Land Dispute Resolution Appeal Case
No. 28/2014 by which the learned Commissioner rejected the appeal
preferred by the petitioner.

Heard Mr. Vivekanand lha, assisted by Mr. Vasudev Ram
learned counse! for the petitioner in detail. Also heard learned AGP Mr.

Kumar Navinam for the State. Private opposite party no. 5 neither



appeared during the proceeding nor has filed any counter affidavit
despite several opportunities provide to him. Private opposite party no. 6
has filed counter affidavit but did not appear in the hearing despite
several opportunities. Therefore, both the private opposite party nos. 5
and 6 were heard ex-parte against them. Also perused the

paper/document etc, available on record.

As per the petitioner the land under dispute is area of 62
decimals {14 katha 14 dhur) land appertaining to C.S. Khata No. 78, C.S.
Plot No. 351, R.S. Plot No. 1229, Thana No. 178, Tauzi No. 3965, situated

in Mohalla — Kashipur within Samastipur Municipality.

CASE OF THE PETITIONER

The petitioners submit that the said land was recorded in
Cadastral Survey Khatiyan in the name of Bhagwat Prasad as

Gairmazarua Khas.

Bhagwat Prasad sold all his land including this land to Silwant
Sahay son of Manorath Lal Sahay vide registered sale deed dated

22.04.1908 and put Silwant Sahay in possession over this land.

Before vesting of estate in the State of Bihar Silwant Sahay
settled the said land in the name of his only daughter-in-law Sita Devi
and Sita Devi was accepted as Raiyat after vesting of estate. Rent receipt

of this Plot No. 351 and others were issued in the name of Sita Devi.

After the death of Sita Devi her elder son Ram Niranjan
Prasad got the land in partition and after Ram Niranjan Prasad his son Raj
Narayan Sinha got this land in family partition. Raj Narayan Sinha used to
pay rent to the landlord and after vesting estate to the State of Bihar

also.

Smt. Shanti Sinha, the widow of Raj Narayan Sinha is
petitioner no. 1 whose son Rajiv Ranjan Sinha died recently and in his

place his widow Kanak Lata has been made petitioner no. 2.
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During revisional survey R.S. Plot No. 1229 was allocated to
this land but this Plot No. 1229 was recorded wrongly in the name of
Government of Bihar. Raj Narayan Sinha filed objection petition for
correction of the said entry and objection petition was registered as
Objection Case No. 145/2007 and the correction as prayed was made
vide order dated 22.08.2008 but the Government of Bihar took no steps

to modify or rectify the said order.

One Nand Kishore Jha filed Misc. Case No. 18/2010 before
the learned D.C.L.R. for removal of encroachment from this land and the
learned D.C.L.R. Samastipur called for a report from the Anchal Adhikari,

Samastipur and the Anchal Adhikari submitted report on 23.07.2010.

In the meantime Hari Ballabh Prasad Singh filed petition
before the learned D.C.L.R., Samastipur alleging encroachment on the
said plot upon which land Dispute Resolution Case No. 18/A of 2010 was
registered in which Raj Narayan Sinha was not made party nor was

given opportunity to contest.

The learned D.C.L.R, Samastipur without making any
enquiry held vide order dated 09.12.2010 that this was a public land and
accordingly ordered for cancellation of Jamabandi of the said land

standing in the names of the ancestors of these petitioners.

When the petitioners learnt about this order dated
09.12.2010 the petitioners filed writ petition before the Hon'ble High
Court, Patna which was registered as C.W.J.C. No. 20707/2011 in which
order was passed on 05.12.2011 giving liberty to the petitioners to

approach the D.C.L.R. Samastipur for consideration of the matter.

As per the observation made by the Hon'ble High Court the
petitioners filed Land Dispute Resolution Case No. 262/2011/18A/2010
before the learned D.C.L.R. Samastipur upon which the learned D.C.L.R.
called for a report from the Circle Officer, Samastipur regarding the land

and the Circle Officer submitted report vide letter No. 315 dated
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06.11.2013 that from visual perception the land seems to be government

Jand though no document from the government side was filed.

Opposite party Hari Ballabh Prasad Singh appeared and
filed rejoinder in Land Dispute Resolution Case No. 262/2011/18/A/2010
that it is a Gair Majarua land and opposite party Jitendra Prasad Singh
appeared and challenged the maintainability of the case but filed no

document.

The learned D.C.L.R. without considering the documentary
evidence produced by the petitioners confirmed vide order dated
26.12.2013 the order dated 09.12.2010 passed in Land Dispute
Resolution Case No. 18/A/2010.

The petitioners filed appeal on 24.01.2014 before the
learned Commissioner, Darbhanga against the order of D.C.LR,,
Samastipur the appeal was registered as Land Dispute Resolution Appeal

No. 28/2014.

The Memo of Appeal was admitted, the notices were
issued and service report was received on 02.12.2014. That the lower
court record was called for and the respondents were given the last

chance to file reply by 30.06.2015.

On 23.05.2017, attendance were filed on behalf of the
appellants and respondent no. 3 the case was directed to proceed ex-
parte against respondent no. 2, fresh notice was to be issued on
respondent no. 1 for which the appellants were directed to file
requisites within seven days failing which the appeal will stand dismissed

automatically.

No requisites could be filed within seven days and hence the

appeal stood dismissed automatically on 01.06.2017.

A petition for restoration was filed on 18.07.2017 on behalf
of the appellant/petitioners which was heard and order was passed on

02.08.2017 rejecting the petition for restoration.
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The petitioners filed an application under section 9 of the
Bihar Land Tribunal Act 2009 before the Bihar Land Tribunal, Patna the
application was registered as B.L.T Case No. 739 of 2017 in which order
was passed on 05.01.2018 by which the order passed by the learned
Commissioner on 02.08.2017 was set aside and the case was remitted
back to the learned Commissioner for restoration and proceeding further

in accordance with law.

On the order dated 05.01.2018 passed in B.L.T. Case No.
739/2017 Land Dispute Resolution Appeal No. 28/2014 was restored and
after hearing this appeal case was dismissed on 03.12.2019 by the

learned Commissioner,

The learned Commissioner, Darbhagna did not consider
that the land in dispute was recorded in C.S. Khatiyan in the name of
Bhagwat Prasad as Gairmazarua Khas and Bhagwat Prasad sold it to

shilwant Sahay and Raj Narayan Sinha got this land in family partition.

The learned Commissioner did not consider that Raj
Narayan Sinha, the husband of petitioner no. 1 used to pay rent of this
land to Ex-landiord before vesting of estate and to the Government of

Bihar after vesting of estate.

The learned Commissioner did not consider that in
revisional survey this land bearing Plot No. 1229 was wrongly recorded in
the name of the Government of Bihar and when Raj Narayan Sinha filed
Objection Case No. 145/2007 the correction was made vide order dated
22.08.2008 and the government did not challenge the said correction

anywhere,

The learned Commissioner Darbhanga Division did not
consider that the petitioners are coming in possession of the land since

long.

The learned Commissioner did not consider that Nand

Kishore Jha and Haribaliabh Prasad Singh opposite party no. 5 filed
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petitions for removal of encroachment of this land but none of them filed
any document in support of their contention meaning thereby the

allegations of encroachment levelled by them was baseless.

The learned Commissioner did not consider that
Hariballabh Prasad Singh lodged Land Dispute Resolution Case No. 18/A
of 2010 in which Raj Narayan Sinha was not made party nor any

opportunity to contest was given to Raj Narayan Sinha.

The learned Commissioner, Darbhanga while passing the
impugned order did not consider that the learned D.C.L.R., Samastipur
without making enquiry heid vide order dated 09.12.2010 that it was a
public land.

The learned Commissioner did not consider that on
the observation of Hon'ble High Court, the petitioner filed Land Dispute
Resolution Case before the learned D.C.L.R., Samastipur and the learned
D.C.L.R. called for report from Circle Officer and the Circle Officer
submitted report vide Letter No. 315 dated 06.11.2013 that from visual

perception the land seems to be government land.

The learned Commissioner did not consider that the
entry of this land in the name of Government of Bihar in revisional survey
was wrongly made and the same was rectified vide order dated
22.08.2008 passed in Objection Case No. 145/2007 lodged by Raj

Narayan Sinha.

The learned Commissicner did not consider that when the
land did not belong to Government of Bihar mentioning the said land {
Pokhar) in the Sairat and making settlement by District Fisheries Officer
is wrong and illegal and making such settlement cannot be a ground to

hold that this land is a public land.
CASE OF THE PRIVATE RESPONDENT

Private respondent no. 6 has filed counter affidavit but has

not argued the case.
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In his counter affidavit the private opposite party no. 6
submits that the land under dispute the presently public pond along
with its Bhinda( Bank) since long back minimum near about 100 years.
The survey authorities have also found it as Pokhara at present.
Accordingly, survey entry has been made in the name of Government of

Bihar.

After abolition of Zamindari all the existing ponds, well
natural canal, etc. were vested with government of Bihar and the right of

ownership of any other is extinguished.

The disputed land which is in the shape of Pond with its
Bhinda is also found in its present shape during survey, accordingly entry

has been made in the name of Government of Bihar.

The settlement of the said pond has also been done by
District Fisheries Officer, Samastipur, under the Government of Bihar,
which shows its public nature as well as the possession of the State

Government,

Claim of the present petitioners are totally false and
baseless. The petitioner's claim is that the disputed land was recorded in
the name of Zamindar Bhagwat Prasad and others, who transferred the
land by registered sale deed to Sheelwant Sahai by the family partition.
The disputed land was allotted to Ram Nirajan Prasad. The rent for the
said land was being paid by son of Ram Niranjan Prasad namely Raj
Narayan Sinha. It is further case of the petitioner that they are successor
of late Raj Narayan Sinha, The survey entry is wrong this claim had been

put up before the court of DCLR, Samastipur,

In the present application the petitioners set up a new story
regarding their claim over the disputed land that before vesting of
Zamindari, Sheelwant Sahay settled the disputed land in the name of his
daughter-in- law Sita Devi and after vesting of estate, rent receipt was

also issued in the name of Sita Devi as contained in para 7 of the present
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Application which is expressly denied by the present respondent no. 6.

This new story of settlement cannot be looked into at this stage.

The claim as contained in para 8 that the husband of the
Applicant Raj Narayan Sinha used to pay rent is denied. Moreso the rent

receipt cannot form the basis of right or title over the disputed land.

The above noted new theory has been set up by the
petitioners only to grab the disputed land although it is not in
consonance of the provisions as contained in Bihar Tenancy Act as well as

Registration Act.

There is no evidence on record to prove the factum of the
story of the settlement as set up by the petitioner. The petitioner is still
unable to disclose regarding the nature of the settlement, whether it was
oral or documentary, registered or un-registered. If any settlement had
been done with Sita Devi then certainly Jamabandi return would have to
be filed by the then Zamindar in the name of Sita Devi, but in the present

case nothing has been done as such,

In the context of the above-noted facts and circumstances
of the case the learned Commissioner, Darbhanga division has passed the
order according to law, which ought not to be interfered with because
the order is based on factual and legal position of the case as well as the
guidelines issued by the Supreme Court, which has been mentioned in
the order of the courts below especially in the order of DCLR, Samastipur,

which is affirmed by the learned Commissioner.

OPINION OF THE STAE

The State through counter affidavit and arguments of the learned
AGP asserts that the petitioner by the petition is misconceived and not
maintainable as the petitioners have never produced Zamindari Returns
in any proceeding before any competent authority or before the Bihar

Land Tribunal to substantiate their claim. The State also states that the
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impugned order by the Commissioner, Darbhanga Division is correct and

the instant application is fit to be dismissed.
CONCLUSIONS

A close perusal of the documents/papers avaifable and having
considered the arguments, it is evident that the land under question is
registered in the records as Gairmazarua Khas, i.e. Government property.
Besides, the petitioner has never produced any Zamindari Returns which
may go in their favour or substantiate their claim. In fact the petitioners
have not been able to establish the basics of their claim. No new
evidence or document has been produced by the petitioners before this
Bench in support of their claim. The disputed land clearly appear to be a

Government land being used for public purpose.

On the other hand the order dated 03.12.2019
passed by the learned Commissioner, Darbhanga Division, Darbhanga in
Land Dispute Resolution Appeal Case No. 28/2014 is speaking, cogent
and reasoned order. | do not find any legal deficiency in this order. This
Bench is of the opinion that the impugned order needs no interference.

Hence, this is affirmed.

This BLT petition is accordingly dismissed.

(Asok Kumar Chauhan)
Member (Administrative)

The Bihar Land Tribunal, Patna
The 19"™ February, 2024

S.K.
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Translated copy

Office of Municipal Corporation, Samastipur

Letter no - 1951 Date:31/05/2025

To

Executive Engineer,

Urban Development Division,
Samastipur.

Subject: Regarding providing estimate for renovation of ponds/construction of ghat in accordance
with the model estimate prepared at the department level for renovation/construction of ghat of
pond situated in Ward No.-32 under Municipal Corporation, Samastipur area.

Reference; Regarding compliance of the order passed on 24.03.2025 and 07.05.2025 in the case of
0.A No.-27/2025/EZ. Ram Kumar Versus State of Bihar & Ors. filed in Hon'ble National Green
Tribunal, Eastern Bench, Kolkata.

Sir/Madam

With regard to the relevant letter on the above subject, it is to be said that under the Jal-Jeevan
Hariyali Abhivan, by the departmental letter no. 240/Jal-01-06/2019-6381/N.V.&H.V./Patna dated
03.12.2019, a model estimate has been prepared at the department level for the
renovation/construction of ghats of ponds/tanks situated in the municipal area, according to which
the rate of ghat construction is Rs. 6633/- per square meter and the rate of construction work with 4
feet Wide Paver Block Pathway Precast Kerb is only Rs. 2158/- per meter.

A photocopy of the said model estimate is being attached and sent with this letter.

Therefore, you are requested to prepare the estimate of the pond situated in ward no. 32 under the
Municipal Corporation, Samastipur area in accordance with the model estimate prepared at the
department level within three days and ensure to inform the undersigned while taking further
action. As mentioned above.

District Magistrate,
Samastipur.
Date:31/05/2025
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Translated copy

Office of the Executive engineer ,
Urban development division ,Samastipur

Date:21/04/2025

Report

Name of work - Construction of Pond step Beautification lawn Benches & Pathway at Behind
Durga Talkies at Ward no 32 Under Nagar nigam Samastipur.

The presented estimate has been prepared as per the order of the Municipal Commissioner
of the Municipal Corporation, the amount of which is 3743300.00 (Thirty Seven Lakh Forty
Three Thousand Three Hundred Rupees only).

The said estimate is related to the construction of staircase ghats around the pond, in which
the length of the staircase ghat is 56 meters and the width is 9.00 meters, the total number
of piles is 54. First of all, after leveling the land and doing piling, after doing B/F/S and
casting waist slab, provision has been made to lay checker tiles by doing step cutting.

The presented estimate has been prepared by analyzing the current scheduled rates of
the Building Construction Department and Path Nirman Department on the updated rates
of wages / materials / machinery.

Therefore, technical approval of the estimate is required.

Junior engineer , Urban development division ,Samastipur
Assistant Engineer, Urban development division ,Samastipur

Executive engineer Urban development division ,Samastipur
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ABSTRACT OF COST

Date:21/04/2025

Name of the scheme: Name of Work Construction of pondsteps beautification
lawn Benches & Pathway at Behind Durga Talkies at Ward No 32 Under Nagar
nigam

Pond

Technically Approved for Rs 38,99,800 /- (Rupees Thirty Eight la Ninety Nine Thousand Eight
hundred.) only.

Estimated amount :38,99,807

JE, Nagar Nigam Samastipur

AE, Nagar Nigam Samastipur

EE ,Nagar Nigam Samastipur

Assistant Engineer City Development Zone, Darbhanga

Superintending Engineer City Development Zone, Darbhanga
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Translated copy

Office of Executive Engineer

Urban Development Division, Samastipur.
E-mail ID-nagarvikashpramandalsamastipur@gmail.com
Letter No.- 166,Date 16/06/2025

To,
Municipal Commissioner,
Municipal Corporation Samastipur.

Subject-Regarding administrative approval of the pond located in Ward No.-32 under Municipal
Corporation Samastipur area for Jal Jeevan Hariyali Yojana.

Reference : Superintending Engineer urban development circle, Darbhanga's letter no.-205 dated
06.06.2025.

Sir/Madam,
With regard to the above subject and relevant letter, it is respectfully informed that technical

approval of the estimate of the pond (Pokhar) located in Ward No.-32 under Municipal Corporation
Samastipur area for Jal Jeevan Hariyali Yojana has been received. Which is as follows:-

S.No | Name of the scheme
Amount of estimate

01 Construction of Pond Steps, Beautification, Lawn Benches | 38,99,800.00
& Pathway at Behind Durga Talkies at Ward No.-32, Under
Nagar Nigam Samastipur

Therefore, the estimate of the above mentioned scheme is being sent for administrative approval.

Executive Engineer
Urban Development Division, Samastipur.
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Translated copy

Office of Municipal Corporation, Samastipur
Letter .- 2141,Date 17/06/2025

To,

Joint Secretary,
Urban Development and Housing Department, Bihar, Patna.

Subject: Regarding administrative approval on the proposed estimate of the pond located
in Ward No. 32 under Municipal Corporation, Samastipur area for Jal-feevan-Hariyali
Abhiyan.

Reference : Executive Engineer, Urban Development Division, Samastipur's letter no-166
Date:16/06/2025
Sir,

With regard to the relevant letter on the above subject, it is to be said that an estimate has
been prepared by the Junior Engineer, Urban Development Division, Samastipur for the
beautification of the pond located in ward number-32 under the Municipal Corporation,
Samastipur area, whose technical approval has been given by the Superintending Engineer,
Urban Development Zone, Darbhanga, which requires administrative approval from the
departmental level.

Therefore, it is requested that under the lal-Jeevan-Hariyali Abhiyan, please provide
administrative approval and allocation in the light of the original estimate of the pond
located in ward number-32 under the Municipal Corporation, Samastipur area.

Sub-Total-01 {one) original estimate.

Municipal Commissioner,
Municipal Corporation, Samastipur.
Date:17/06/2025
Copy: Respectfully submitted to the Honorable Mayor / Deputy Mayor, Nagar Nigam,
Samastipur for informaticn.
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Translated copy

Office of Municipal Corporation, Samastipur
Letter No.:- 1957 Date: 31/06/2025

To,

Sub-Divisional Magistrate, Samastipur.
Land Reforms Sub-Collector, Samastipur.
Circle Officer, Samastipur.

Subject:- Regarding compliance of the order dated 24.03.2025 and 07.05.2025 passed in the case of
O.A No.-27/2025/EZ Ram Kumar Versus State of Bihar & Ors. filed in the Hon'ble National Green
Tribunal, Eastern Bench, Kolkata.

Sir,

In the light of the above subject, it is to be said that the case of O.A No.-27/2025/EZ Ram Kumar
Versus State of Bihar & Ors. filed in the Hon'ble National Green Tribunal, Eastern Bench, Kolkata is
related to illegal construction, encroachment and dumping of solid waste on the government pond
situated in Ward No.-32 under Municipal Corporation, Samastipur and creating environmental
hazard.

In the said case, investigate the encroachment on the government pond situated in Ward No.-32
under Municipal Corporation, Samastipur and submit the report to the undersigned within a week.

District Magistrate,
Samastipur.
Date: 31/06/2025
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Translated copy

Office of Municipal Corporation, Samastipur
Letter No.-2410 Date:08/07/2025

To,

Circle Officer, Samastipur.

Subject: Regarding clarifying the detailed statement and updated status of Jamabandi of the land
in question on the basis of revenue records in the case of OA No.-27/2025/EZ Ram kumar V/s
State of Bihar & ors filed in the Hon'ble National Green Tribunal Eastern Bench, Kolkata.

Reference : Joint Investigation Report dated 18.06.2025
Sir/Madam

(n the light of the relevant letter on the above subject, it is to be said that in the case of OA No.-
27/2025/EZ Ram kumar V/s State of Bihar & ors filed in the Hon'ble National Green Tribunal Eastern
Bench, Kolkata, a joint inspection of the site in question was done on 18.06.2025. During the
inspection, you were asked for a detailed statement of the land in question on the basis of revenue
records and were directed by the Additional Collector, Samastipur to clarify the updated status of
the Jamabandi. Your report in this regard is not received. It is quite regrettable to be inactive in the
matter related to the Hon'ble National Green Tribunal.

Therefore, you are ordered to ensure that you make available the report to the undersigned within
03 (three} days, clarifying the detailed statement of the land in question related to the said suit on
the basis of revenue records and the updated status of the Jamabandi.

This should be considered very important.
District Magistrate,

Samastipur
Date 08/07/25
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Translated copy

Office of the Circle Officer, Samastipur

Letter No. 1835 date:10/07/2025
To,
District Magistrate, Samastipur.

Subject:-Dispatch of the revenue archival/spatial investigation report of the land in question in the
case of OA No.-27/2025/EZ Ram kumar V/s State of Bihar & ors filed in the Henorable National
Green Tribunal East Bench Kolkata.

Reference: District Magistrate, Samastipur ,letter no. 2410/No. Samastipur dated 08.07.2025.

Sir

In reference to the relevant letter regarding OA No.-27/2025/EZ Ram kumar V/s State of bihar &
filed in Green Tribunal East Bench Kolkata, it is respectfully informed that in the case of Hon'ble
National 3, the concerned revenue employee conducted a field and documentary investigation. After
investigation, it has been reported that in the work of field job, the local villagers presented a
photocopy of the order passed on 26.12.2013 in Miscellaneous Case No. 262/2011 Shanti Sinha etc. -
Plaintiffs vs Harivalbh Prasad Singh etc. and a photocopy of the order passed in The Bihar Land
Tribunal, Patna * B.LT. Case No. 314 of 2022, whose details of the land are as follows-

Name of Mouza:bKashipur
Police Station Number:b178
Account Number: -

Khasra Number: 351

Area :62 Decimal.

It has also been reported by the revenue employee that the revenue record viz. Garamjarua
Aam/Khas Register was matched with it. It was found that the said Khasra is mentioned in the
Aam/Khas Register as Pokhar. And it has been reported that it is mentioned in the copy of the order
passed by the court of Land Reforms Sub-Collector, Samastipur that in Land Dispute Resolution Case
No. 18 (A)/2010, the fand of old Khasra No. 351 was declared as public land by this court and an
order has been passed that if any Jamabandi related to the said land is running in the name of any
person, then it should be considered cancelled with immediate effect. In the light of the above, it is
noteworthy that by letter no. 1673, dated 24.06.2025 of this office, the proposal for Jamabandi
Rusdikaran has been sent to Land Reforms Sub-Collector, Samastipur by maintaining record no.
01/2025-26. Whose statement is as follows:-

Statement related to offline Jamabandi No.-122/300:-

Name of Mouza:Kashipur

Police Station Number: 178

Account Number : -

Khesra Number:351 Areal0 Dhur

Khesra Number:113 Area: 0-1Kathall Dhur

Jamabandi Rayat:Shyama Devi,Husband-Kusheshwar Prasad

73



Statement related to online Jamabandi No.-300 Part-2Page 300:-

Name of Mouza:Kashipur

Police Station Number:178

Account Number: 0

Khesra Number:0

Area:09 Decimal

Jamabandi Rayat:Shyama Devi. Husband-Kusheshwar Prasad

Circle Officer, Samastipur

Date:10/07/2025
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Translated copy

Office of Executive Engineer

Urban Development Division, Samastipur.
E-mail ID-nagarvikashpramandalsamastipur@gmail.com
Letter No.- 166,Date 16/06/2025

To,
Municipal Commissioner,
Municipal Corporation Samastipur.

Subject-Regarding administrative approval of the pond located in Ward No.-32 under Municipal
Corporation Samastipur area for Jal Jeevan Hariyali Yojana.

Reference : Superintending Engineer urban development circle, Darbhanga's letter no.-205 dated
06.06,2025.

Sir/Madam,
With regard to the above subject and relevant letter, it is respectfully informed that technical

approval of the estimate of the pond (Pokhar) located in Ward No.-32 under Municipal Corporation
Samastipur area for Jal Jeevan Hariyali Yojana has been received. Which is as follows:-

S.No | Name of the scheme
Amount of estimate

01 Construction of Pond Steps, Beautification, Lawn Benches | 38,99,800.00
& Pathway at Behind Durga Talkies at Ward No.-32, Under
Nagar Nigam Samastipur

Therefore, the estimate of the above mentioned scheme is being sent for administrative approval.

Executive Engineer
Urban Development Division, Samastipur.
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Translated copy

office Collectorate, Samastipur. Samastipur-848101 (District Revenue Branch)
Mobile -9473191333
Email-adm.rev.samastipur@gmail.com

Letter No.:- 2747 Date-5/08/25

To,
District Officer, Samastipur.

Subject:- Regarding submission of joint investigation report in the case of O.A No.-
27/2025/EZ Ram Kumar V/S-State of Bihar & Ors. filed in Hon'ble National Green Tribunal,
Eastern Bench, Kolkata.

Reference : Yours sincerely, Memorandum No. 1681 Dated- 14.05.2025.
Sir,

In the light of the above subject, it is said that O.A No.-27/2025/EZ Ram Kumar V/S State of
Bihar & Ors filed in the Honorable National Green Tribunal, Eastern Bench, Kolkata. ORDER
passed by Hon'ble National Green Tribunal Eastern Bench, Kolkata on 24.03.2025 in the
matter of "1. The present Original Application is being taken up on a letter petition filed by
the Applicant, Ram Kumar, attaching a newspaper article published in the Newspaper Dainik
Bhaskar dated 10.12.2024 alleging illegal construction and encroachment of Govt Pokhara
situated in Ward No.32 which is alleged to be used as a waste disposal place creating
ENVIRONMENTAL Hazards. "

In light of the above, today on 05.08.2025, a joint site inspection was conducted and various
facts related to the complaint were investigated. Yours sincerely, the joint investigation
report is being submitted to the undersigned by the Inquiry Committee constituted vide
Memorandum No. 1681 dated 14.05. 2025.

Additional District Magistrate,
Samastipur.
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Translated copy
Joint Investigation Report
Date :5/08/2025

in the case of O.A No.-27/2025/EZ Ram Kumar V/S State of Bihar & Ors. filed in the Hon'ble
National Green Tribunal, Eastern Bench, Kolkata, in compliance with the orders passed on
24.03.2025 and 07.05.2025, a committee was constituted to conduct a factual investigation
by the District Magistrate, Samastipur vide letter no.-1681 dated 14.05.2025. The said
constituted investigation committee conducted a site inspection on 18.06.2025 and
submitted a joint investigation report.

The investigation committee again conducted a joint site inspection today on 05.08.2025
and investigated various facts related to the complaint. The statement is as follows:-

1. Facts related to the land in question

In the light of the facts found by the Joint Committee constituted on 18.06.2025, the District
Magistrate, Samastipur vide letter no.-2410 dated:-08.07.2025, in the case of 0.A No.-
27/2025/EZ Ram Kumar V/S State of Bihar & Ors. filed in the Hon'ble National Green
Tribunal, Eastern Bench, Kolkata - Anchal Adhikari, Samastipur was directed to clarify the
detailed statement and updated status of Jamabandi of the land in question on the basis of
revenue records.

In the light of the order of the District Magistrate, Anchal Adhikari, Samastipur vide letter
no.-1835 dated-10.07.2025, Ram Kumar V/S State of Bihar & Ors. In the case of, the revenue
record/field investigation report of the land in question was submitted, in which it is
mentioned that by letter no.-1623 dated-24.06.2025 of the Anchal Officer, Samastipur, the
proposal for cancellation of Jamabandi has been sent to the Land Reforms Sub-Divisional
Magistrate by maintaining record number-01/2025-26. The statement is as follows:-

Statement related to offline Jamabandi No. 122/300:-

Name of | Police Account Khesra Area Jamabandi
Mauza Station Number Number Rayat
Number
Kashipur 178 10 Dhur Shyama Devi
351 Husband-
- | Kushesh
113 0-1-11 Dhur | Prasad
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Statement related to online Jamabandi No. 300 Part-2 Page-300:-

Name of | Police Account Khesra Area Jamabandi
Mouza Station Number Number Rayat
Number
Kashipur 178 0 09 decimal Shyama Devi
Husband-
- Kushesh
Prasad

In the above case, No.-27/2025/EZ has been issued by District Magistrate Samastipur vide
letter no.-2095 dated-31.07.2025 In the case of Ram Kumar V/S State of Bihar & Ors,, a
letter was issued to provide the updated status related to the measured encroachment of
the land in question. In the light of the said letter, the A officer, Samastipur has submitted
the measured report in letter no. 2340 dated 05.08.2025 and further action is being taken
as per the rules by maintaining the encroachment case number 01/25-26.

Renovation and Beautification

The District Officer, Samastipur, vide letter no. 1951 dated 31.05.2025, ordered the
Executive Engineer, Urban Development Division, Samastipur to provide the estimate for
the renovation of the pond/construction of the ghat in accordance with the model estimate
prepared at the department level for the renovation/construction of the pond located in
ward number-32 under the Municipal Corporation, Samastipur area.

The Executive Engineer, Urban Development Division, Samastipur, vide letter no. 166 dated
16.06.2025, under the Jal Jeevan Hariyali Yojana, obtained technical approval for the
estimate of the pond (pond) located in ward number-32 under the Municipal Corporation,
Samastipur area and submitted it to the Municipal Commissioner, Municipal Corporation,
Samastipur for administrative approval.

A letter has been sent to the Joint Secretary, Urban Development and Housing Department,
Bihar, Patna, regarding the administrative approval of the pond located in Ward No. 32
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under the Municipal Corporation, Samastipur area under the Jal Jeevan Hariyali Yojana by
the Municipal Commissioner, Municipal Corporation, Samastipur, vide letter no. 2141 dated
17.06.2025.

After administrative approval, the work of renovation will be completed by the Municipal
Corporation - Samastipur after completing the tender process.

3. Waste disposal:-

During the on-site inspection, garbage was found in the pond and on its banks. For proper
disposal of garbage, the following action can be taken at the level of Municipal Corporation,
Samastipur -

a), Scientific disposal of garbage.

b) Recovery of penalty from those throwing garbage under the provision of Municipality Act
2007.

c) Provision of penalty for public awareness and installation of signage board for not
throwing garbage.

Senior scientist, Bihar State Pollution Control Board, Patna.

Regional Officer Bihar State Pollution Control Board, Begusarai.

Deputy Municipal Commissioner Municipal Corporation, Samastipur.

Additional Magistrate Samastipur
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Date: 21-07-2025
TO WHOMSOEVER IT MAY CONCERN

Subject: Authorization for Filing and Signing Documents in
Connection with OA/27/2025/EZ before the Hon'ble National
Green Tribunal, Eastern Zone, Kolkata Bench.

Respected Sir/Madam,

[. Roshan Kushwaha, son of Ram Prakash Singh, aged about 37 years
old, working for gain as District Magistrate, Samastipur the Office of
Samastipur, Bihar-848101, do hereby authorize
Shri. Brajesh Kumar s/o Ashok Pd. Mandal aged about 55 years, |
permanently residing at At+Po- Singhia, PS- K.Nagar, Dist- Prunia,
nal District Magistrate,
District Magistrate,

District Magistrate,

Bihar-854301 presently posted as Additio
Samastipur working for gain at Office of Additional
Samastipur, Bihar, Pin- 848 101, to file, sign, represent and submit any
and all documents related to OA/ 27/2025/EZ before the Ho_n'ble'
National Green Tribunal, Eastern Zone, Kolkata Bench, on behalf of
myself and District Magistrate, Samastipur

Please consider this letter as an official authorization for the said

purpose, copy of the Aadhar card of Brajesh Kumar is hereby attached

along with this authorization.
This is for your kind information and record.

Yours Sincerely,

7«\\“"\/

District Magistrate,
Samastipur,
Bihar.
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